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14/2/1395

Hon'ble Mr. S. Das Gupta, A.Me

Hon'ble Mr, T,Le Verma, J,M,

Sri R,Y, Tzwari counsel for the applicant,
B - * = . e
It is not clear £er the submissions made and the

Original
annexuress to tha/application as to what was the

& ‘ nature of the appointment of the applicant, The
< Aub 1&"V{6uﬁﬁv“quhq learned coupsel for the applicant has requested for
C \fl_";-cl - short adjournment to furnish the copy of the appeointment
fi%l-1>‘ letter of the applicant., List this case on 28.,3,1395
.

for admissione.
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26.4.95 Hon., Mr. Justice B.C. Saksena, V.C

- ion, Mr. 5. Dayal, Member (A)

- Case called out, None responds on behalf

of the applicant, List on 18.5.95 for admission,
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18,5.1998 :
Hon. Mr. S. Das Gupta, A.M.
Hon. Mc. T.L. Verma, J.M.
None respondedﬁ " for the applicant even after
the list was revised. On the earlier occasion
also none appeared on behalf of the applicant
and there was no request for adjournment also.
It appears that the applicant has lost his
interest in pursuing this case. The case
is, therefore dismissed in default 4&nd for
none& prosecution,
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